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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABADBENCH,ALLAHABAD

Original Application No: 1194 of 1992

10th November, 1994
Thi s The Day of ••••••••• • • • • •

8rijendra Singh • • • • •• • • Applicant •

Versus

Union of India &: Ilrs , • • • • • ••• Res pondents.

Hon'ble Mr. T.L.Verma, Member-J
Hon'ble Mr. S.Dayal • Member-A

Hon'ble Mr. T.L.Verma. J.M.

Shri Amit Sthalekar, learned counsel for

the respondent has filed objection to the prayer made

in the Misc. Application No. 2527/94. Heard learned

.
.~

counsel f or the pa rties •

The applicant was put under suspension by order

dated 2nd May, 1991 in contemplation of a departmental

proceedings. He challenged the validity of the said

order by filing a.A. No. 1194/1992. The D.A. filed

by the applicant was dismissed with the direction that

the respondents shall complete the inquiry within a

period of 3 months from the date of communication of the

orde r ,



/ : :2 : :

3. As the responde nts could not complete the

inqui ry within the appointe d time, Misc. Applic ati on

No. 647/94 was moved with a prayer that further 6 months

time be allowed to complete the departmental inquiry.

While '.'a.cceding to the request of the respondents to

extend the time for completing the inquiry, it was

ordered that in case t·he inqui ry is not comple ted within

the e xtende d period, the sus pension of the applicant

shall stand revoked. This M.A. has been filed for

issui ng .a di rection to the r-espondents to revoke

suspension order as the departmental inquiry has not

been completed within the extended period of 6 months.

4. Regard being had to the fact in terms of the

direction issued in M.A. No. 647/94, the aBID suspension

;

'ji

of the app Ldc ant shall stand automatically revoked in

case the departmental inquiry is not completed within

the extended pe riod of 6 month~ &. the applicant

shall be deemed to have been reinstated w.e.f. the

date the period of 6 months ellpired. That being so,

there is )~') nothing further to be done in the matter

hence, this application for issuing the direction as

prayed for is not maintainable and the same is according-

ly dismissed.

l
Member-A

~4~
Member-J
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